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Qi the prayer of mr .C.Pathak 
on behalf of Mr A.osb Roy, learned Sr. 
C.c.s.c the case is adjourned to 
2.5.99 for admission. 

_ • 
	

V1ce..Charrnan 

28.5 .99 
	No formal notice need be sent. Let 

this case be listed for hearing on 

fl.7 .99. 

Vice-Chairman 

trd 
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8'1O-99 

R .A. L' /99. 

Order of the Tribuna 
, 

Cn the prayero the punse1 for 
the part1s the case is adjourned to 
20.8.99 for hearing. 

On the prayer of the learned counsel 

for the parties the cse is' 'adjourned 

till 8.10.99. 

/ 

Case is otherwise rcdy for hearing. 

List for hearing on 3.12.99. 

VTJCwrrman 

On the prayer of Mr. A.Ahmed, learned. 

counsel for the opposite party the , case 

••,Q 	' •l 
ls:adjourned till 28.1.2000. 	 0 

Vice-Chairman 
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28.1.2000 	On the prayer of Mr A. Deb Roy, 

learned Sr. 	C.G.S.C. 	the case is 

aijourned till 4.2.2000 for hearing. 

H Vice-Chairman 

nkm 

2 oo  
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R.A.No.5/99 	(0.A.No.276/98) / 

Notes of the Registry 	f _Date( Order of the Tribunal's 

- 	 -. 

'- 24.3.00 Learned 	counsel 	Mr 	M. 	Chanda, 
learned 	counsel, 	prays 	for 	adjournment 

• on 	behalf 	of 	Mr 	A. 	Ahmed, 	learned 
counsel for the review applicant, who is 
unable 	to 	be 	present 	today due 	to 	his 
prsonal 	difficulties. 	Mr 	A. 	Deb 	Roy,' 
learned 	Sr. 	C.G.S.C. 	has 	no 	objection. 
List on 26.4.00 for hearing. 

Member 
nkm 

26.4.0( Mr 	A. 	Deb 	Roy, 	learned 	Sr. 

C.G.S.C. 	is 	not 	present. 	Adjourned 	to 

5:5.00 for hearing. 

H 
Mefter 

n km 

- 
5.5.00 Learned 	Addi., 	C.G.S.C. 	Sri 

A.Deb 	Roy 	for 	the 	petitioners/respon- 

dents. 	Sri 	A. 	Ahmed 	learned 	counsel 

has 	entered 	appearance 	on 	behalf 

• of 	the 	opposite 	party 	and 	prays 

for 	a 	direction 	to 	serve 	a 	copy 
of 	the 	Review 	Application 	on 	hit. 

Copy 	is'àvai1ab1e 	in 	B 	part 	of 	the 
p Records. 	Registry 	is 	to 	serve 	the 

JV1fl' rA  
• copy of the Review Application. 

p,p) 
PP 

List 	it 	on 	7.6.2000 	for 	further 
1 	• 	, 	, ' order. 

Member(j 
• 	
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0 ,  
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- Order of tht Trihi na 

7.6.00 

in 

4.7.00 

Present: Hon'bie Mr.D.C.Verma, 

Judicial Member. 

On the prayer of Mr.A.Deb Roy, 

Sr.C.G.S.Co case is adjourned to 

4.7.00 for hearing. 

Member(udicial) 

Present : Hon'ble bri S.Eiswas, Nember(A) 

At the request of the learned coun-

sel for the respondents the case is adj-

ourned to 11.7.2000. Counsel tor the 

applicant is also not present. 

List on ll.i.200u tor hearing. 

sc3' 
Member(A) 
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11.7.00 Present: Hon'ble Mr S. Biswas, 11  
Administrative Member 

Heard Mr A. Deb Roy, learned 

counsel for the Union of India. Give 

notice to thecpposite party/applicant 

as to why the case will not be 

reviewed. 

Member(A) 

n lur 

ww ii.i 
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Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

Mr A. Deb Roy, learned Sr. C.G.SC. 

prays for for an adjournment to obtin instruc-

tions. Prayer allowed. List it for hearing on 

1.11.00. Mr A. Ahmed, iearned cbunsel for 

the oppoisite party • is present. 

Vice-Chairm an 

• i1ji/ 

0iv- 	-/f- 9O 
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276/98) C 
Notes of the Registry 	Date 	Order of the Tribuna' 

2.11.00 	List.on 3,11.00 for hearing. 

Vehairmfl 

3.11.00 	present: Hon 1 ble Mr.Justice D.N. 

Choudhury, Vice-Chairman. 
By this Review application the zeview 

applicant has sought for review of the 

judgment and order dated 12.2.99 in O.h. 

No.276 of 98. This Tribunal directed the 

respondents to pay the House Rent Allow-

ance to the applicant inconfthrmity with 

O.M. order passed in 0.1½.No.266 of 96 

and similar matters on 10.6.97 at the 

rate prescribed in the O.X. dated 23.9.96 

w.e.f. 1.10.36 order from the actual date 

of appointment fwhichever is later) upto 

28.2.91 and at the rate as may be appli-

cable from time to time on 1.3.91 onwards 

and continuing to pay the same till said 

notification is in force. The aforesaid 

order was passed by this Tribunal on 

Strength of the earlier judgment of the 

ribiinal in O.i.NO.266/96 and 268/96, 

18/97 and 1/97. Mr.A.eb Roy,( 2 

the opposite party/applicants' are not 

entitled to get the HRA. Since they are 

getting Non-Monetary Field bervice 

Concession, in the form of free ration, 

free accornmodationahd .free. c)othing 

etc. In the aforesaid contention of the' 

Mr.Peb Roy is not acceptable. The 

Tribunal cannot re-consider the merits 

of the decision. ? Review is admissible 

ónlrhcbn the limited ground specified in 
:Section 114, C.P.C. read with order 47, 

Ru1e 1. 4ny person considering himself 

aggdeved - 
by a decree or order from which 

() appeal is allowed, but from whici 

no appeal has been preferred, 

by a decree or order from which 

no appeal is allowed or 

by a decision on a reference fror 
a Court of small Causes, 

contd1 
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and whoa, from the discovery o new and 

important matter or evidence whidh, after 

the exercise of due d1ligencel was not 

withli*i his knowledge or could' not be 

produced by him at the time when the 

decree was passed or order made, or 

account of some mistake or eriror apparent 

on the face of the record, or for any 

other sufficient reasons, desires to 

obtain a review of the decree passed or 

order made against him, may apply for a 

review of judgment to the Court which 

.ssed the decree or made the prder. 
In the facts and circumstances, there 

is no ground to review of the çrder. We 

Acordingly, Review application is 

dismissed. There will be no order as to 

costs. 

Vice-Chaiman 

gry 

3.1i.00 
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